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299/86;356/06 & 376/86 

COdAIi ; Hon'ble Mr. P.1. Trivedi, Vice Chairman 

Hoi 'ble hr. P.M.Joshi, Judicial Member 

The short common sint at the stage of admission of the 

adOlicnti005  is whether an associati n can claim to he aggrieved 

and be on applicant for relief. The dministrativo Tribunals 

Act has no definiti 	for 'person', but it spccifica11 	xc1u6os 

certain persons from the applicati so of this Act, as statocL 

under soctiso 2 thoraf. Under section 14 of the Act, all the 

jurisdiction of tie powers and authority exercisable by all courts 

(except the supreme court) in relation to specifiac matters are 

brought within the jurisdiction of tie Priburtol. The CjUestjun 

arises whetl.Ler any association can have any grievance on account 

of any order of the Government or any competent authorit, 

except as it affects individual members thereof, in their capa-

city as servants n: the Qovernment or of the organ isations t wi ich 

the jur.sciction ce ne Tribunal is extcndecL, If such en assa- 

if 	Ciation can apploT for relief, it is contended that this Tribunal 

a 	can gran such relief only in respect of specific iiodividualo in 

their capacity as employees of the Government or such urg.anisaticns 

It is, thcrefore, coitcnded that a53oCiatinS as ouch cannot 

be aggrieved and cannot seek or obtain relief in the name of 

ssoeiation. We decided that as this matter was onc of common 

interest and is likely to arise in a number of oases, it would be 

desirable to hear the learned advocates before any dccisisoo in 

t1 c matter is taken. Accordingly, some leerne6 advocates, 1'ir. 

K.K. Shah, Mr. Vyas, Mr.Xavier, Mr.a.P.. Shah, Iir.J.D. Ajmera, 

Mr. P.M. Ajmcra, Mr. V.3. Mehta, gave us their views cliP Mr.  

N.J. Melota furnishee a detailed note citing low, and dociions in 

some co cos and views of rputsd authors for our guicsonco. We 

arc grateful t them f0r tiis assistance. 
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Further W: have boon much 	 by tho Surcme 

Court jucgmeot in Bar Council i ranariistrn vs. M.V. Daboolker 

in A.I.A 197 	.C, 2092, nnd by a judgment sf the Jodlysur bench 

of Control Administrative Tribunal, Roj nstn Anushakti Karam 

chari Union and another vs. Union of India nd Ors, in A.T.R, 

1986 (2)C.A. f. 59, which deal wite t:.is sJuc.Jtifl. 

An the administrative tribunals Act, 1985, has no 

provision containing the definitien of 'person' we have to 

refer to the General Clauses Act, in which the word 'person' 

is said to include cnpany or aosociati:n or body of individuals, 

whether incorporated or not. This definition is nat confined 

only to natural persons. TLi cLfinitin would govern the 

Central Administrative Tribuna1 Act, i1i interpreting 'a 

person aggrieva' is! section 19 of the Act. 

Section 14 of she Administrative Tribunals Act, transfers 

the jurisdiction uf :ho 1-ligh Court in specified service matters 

to Administrot iv Tribunals Constitu ed iLiqder the Ac . Hew 

the jurisdicti 	f te High Court extends to associations if 

thoy bring up on service matter by which they fool aggriord 

1 before 	 in it. If the view 	tacon that service esaociati.iss 

cannt cume up before the Tribunal, they would need then to go 

to the High Court, and to that extent thu transfer of the 

entirety sf the jurisdiction in sorvic matthrs sought to 

cAnic under sectisn 14 f the Administrcttivu iribunals Act, 

would be qualified and modified. This is contrary to the sxore-

esod ourposo end iieaning uf tha sectth of the Act. 

In a lame number uf cases, the balance of convenience 

would lie in allowing the associations to being uo matters on 

which either the whole class of the relevant category uf Govern-

mont or other sorvoots is aggrieve to be brought through the 

application i: tA associations for relief before the Tribunol. 

No doult relief can be given by rho decisions of tb. Tribunal, 

eventually only to t1dividuels, wh a corn so r constitute the 

?n5]iOt5 a, 	'P i:' 	c1av- n 	r- s - 1 
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whole cla'afl i a 	
iat I. volving all Cf them i.3 raiSed 

in the op: licatiOls of the aSS DC1 i os, it wulc hardly o 

t OP ropr 	
en spa Jy gsol, i the 0ppliCOtiU 	onl h 

indUviUal mcrnbcrs of the 	
ore entertained by the 

Tribunal. 

een no 	 n 	 o 	e ticed that i many cssJ, the curs 
6. 	It has b   

action thlloWOd has been to join tIe essoCiatiDS 
05 ce op licent 

aleng with on jiidjViOUCl, ori1Pl c who, on the facts jf the. 

case, is directly affocteE by the impugfloC amer. This is a 

wholeSm 
for the 

prod Ic and may be adopbe' wherever possibl ,  

meson that it enables th 2ribunal to leek at bstb the cornOfl 

questiOnS involved re rcing n- lova1t class of the Government 

Servants, an also the 
seacific grievTnCe f an indiVidUCi 

Government servant, the letter serving as in il1ustr0t)D'a or 

giving fctU0ll a focu- to he gencrl question involve. 

that there is no bar against 0s0oClOti0flS 
7. 	ile c50co  

coming up before the Tribunal as legal persons aggrieve for 

sckincJ epproriat r..lief sn servic mattesS to which the 

juriscictiofl f ths. Tribunal axtcflCn, a word. ef caution may be 

uccossarb, so that in fit cases ties 
entirely 

Tribuna d e 3 l s iscrtin in 

0iiuwing as ciationS us make such apolicotiCOS i-3 0  

exclucL. There may cc cSOS i which Govcrflme1 	
L0fltS of 

orgonisetiens te which the jurisdidtisO of the Tribunal has been 

extended might Love more than one aSSoCiOt10SS an judividUOl 

members ou that orV1CC 
might belong to 0iffcrent as 30ciati01Sa 

It may also oemetim5 be the coos that 
indiViCU5Ll members CL the 

service might cnange their affiliabions o diiferorlt asociti0flS. 

In such cases, the p5 IbiltY of onflidt. of interests and 

difficulty of identjtG which individU1 belongs be which 

orgOi1isCti1 and whieb assoCi0tJ20 speaks for which members is any 

matter coming up before the fribunal, may not be excluded, As 

to ings area  t:o often service associatioflS brook up and coalesdo 

.4/'--- 
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sac agni brook uo, Thio thorCrc, 15 at ?. oco. .mic n.irio or 

h prhotic 1 c 	i 	cy aly. In suca c:. oi, wc ccolsi..cr that th: 

Tribunal boo 	ri0 .t t l a moo th 	uoti 	w ot .r tt 

.cp)l1Car1 as .cisti i octu. ily ho corilnn :L:lt2roOto saC tho rap-

r.:atotiv. c:CDT.cjty which givs it th stotus of .a logctl prs n 

aggriv.O OC Vi -.ici 	s in tho facto 	t 	 n 	roncr 0 

ombiguono, C. ubtfui or c .to ;Vr5 isi. If th Tribunal comos tO t1i0 

findi:og that io JUCI CoSa 	tho fldJ f justico and of oxpo(i i.us 

dis sal nr ot 1 	to ho srvd, th Tribunal could woll r fus 

to 	tri:ath sual, an op licatii fr.m ouch a sociatioa and rjuir 

licatiJaS i ividual1 frm 	ros rrnp1yccs aggriav d by 

tho 1flIpUCl1C. ror, 

B. 	To ccnclud it is hold tht t . word 'porson aggriov, Ct' 

S11. uld b, wickly intrpr.t 	s a o to incluCL OS ociatitio r Oil 

Tho Tribunal coula co sjCtr tho ontrtoinmn of thir a5plications 

if common quostioiis ara involv a anC, tho balaac. 	f convnionc. 

may bo found t li. in Ctisp.;oing of tho ap1icatiJn5 by ouc 

ciati no intoc f Loving t .m frao iadiviC.uol mmb..ro thoroof. 

In Ca303 in which -it' or tiil rroat ivo capacity is doubtful 
.1 

or th mornborslio of tla assnciatL:ns is cuotrovorsial, r thor 

is an-v ambiguit in comno a juostio .. invulv .i , or commn rlif to 

ho groviclod or tim roprosontotivo sta-Lus, th Tribunal may rcquir 

that tho a, liation is road by agriav o ictivicual omployoo. 

On this bois, iiidiviCual potitin will b 	hoard on morits. 

(P.r... TRIVLI) 
VIL.. CflkIkNN 

(P.1-i. Jo0i) 

JtJDIC lAb MiMfli d 


